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IN THE CENTRAL ADMIN}STRATIVE TRIBUNAL, JAIPUR BENCH
JATPUR o
D;te of érder: 03.06.,2002
RA No. 13/2002 (02 No.89/2000) | i
Uﬁicn cf Indjé £hrough»Ministry ct Finange; Department of-

Eccnomic Affairé, North Block, Centrel 'Secretarist, Néew

‘Delhi.

.. Respcendent /applicent

Versus

' K.R.Sharma s/o Shri Ram Seran Das, r/c A-27, Shriniwas,

_Kantichanéra Road,. Rani Park, Jeipur

.. Applicant/respondent

Mr. R.V.Sinha - counsel for respondent /applicant.

ORDER

This - review applicaticn has been filed by the

respondent in the OB tc recall/review the order of this

Tribvnal dsted 31.1.20Q2 passed in _ OA ' Nc.89/2000,

o

K.K.Sharma v. Union of Indja, cn_ several grounds .ccentained

in this review applicaticn.

2. Vﬁde crder dated 31.1.2002, thigd-Tribuhal' allowed>
the OA ,b? 'dirécting Athe respondent .that /in\ case Sh;i
ﬁ}N.Taﬁdon was.promoted to the_next higher grade cf Grade
IV  of -TES earlier tc' the dete of  prcmc£j§n of—the
applicent tc this higher garde, if anv, or éarlier téftﬂe
date cf his sﬁperannuation_ of.lthej épplicant, in that
event, {hé applicant shall also be 'cqnsidefed for
promcticn to thaf ﬁext hjgher grade cnly from the same’
date frem which Shri‘j.N.Tandon was So proﬁoted end in-
case he is fcund suitsble by the review D.f!C.” he éhall\

be so prcmcted noticnally. His pay shall. be ncticnally
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‘fixed end cbnsequently his retiral benefits shall be

/

‘refixed. However., the applicant shall not be erntitled for

arrears cf pay and allowances till his fetirement,'buf he

. »shall be ;ehtitled ‘to fhe arrears of all the retiral

benefits. The above order was to bg}jmplemented.by the

+the order.

respondents within four monthes from the date of receipt cof

o

\

3. We have perused the averments made and grounds taken

in this review appljcatidn and alsc the order of this

Tribunal dated,31.1.2002.

3.1. The Hon'blelsﬁpreme Court in-the case cf Ajit Kumaer

Rath v. State.cf Orisse end ore., JT 1999 (8) SC 578 has

. . - ¢

held: -
"Power of review available to the Tfibunai.is the
same as.has been givén te a>court uhder Secticn 114
 read With_Ofder-47 CPC.-The.power js,noé abgolufe
and is hédged in by the'rest;jctions indicated in
Ofder a7. . Thé ‘power can. be exercised cn the
applicatiocn of e persén cn fhe‘discoveryvof néw and
impértant mafter or evidence which, affer " the
‘exercise éf o dﬁe diligencé,' was .hot« Qithjh his
knowledge- or could nct 'be? produced by :him at the
time when tﬁé.order Qas made. The‘powef can ‘also be
éxercised cn - acccunt cf some misfake- or error
'apéafent on the face ofrthe récdrd‘ér'fop any other
sufficient reason. A review cannot - be Elajmed or
aéféd for~mérely for a fresh heéring~or-arguménté or
cbrrectibﬁ of an'érfonecus;View taken earlier, that

C ' . .
is to rfay, the pcwer of review can be exercised only

for correcticn cf a  patent error of law or fact.
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- ‘which" étares in ‘the face witﬁout> any elaborate
argument'being needed for establjshiﬁg it,llf_may'be
pbinfed" out ; that' the ;xpressicn A"ény ’ cther
suffig}ent reaSon" used in Oréer 47-Rﬁlénl means 2
.reééon sﬁffiéienfiy‘apaiogqus té thosg specifiéd in

s

the rule."

3.2 Having carefully 9érUsed tHéArecqrdAand keeping in

vieﬁfphe judgment of the Hon'ble Apex Court (supra), we

are of the-view that there‘is nc basis to reéview the crder

|

dated 31.1.2002 passed in OA No.89/20C0.

~

4. We, therefore, disriss this'~ReviewA Application

\

having nc merits at:the‘circulation stage.
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(H,O.GUPTA)

(S.K.AGARWAL)

Member (Juvdicial)




